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1HL STATE BANK OF INDIA (AMENDMENT)
| ACT, 1964

No. 35 oF 1964
[10th October, 1964.]
An Act further t(;’%-gmend the State Bank of India Act, 1955.

Bg it enacted by Péyliament in the Fifteenth Year of the
Republic of India as follbws te—

1. (1) This Act may be called the State Bank of India (Amend- Short title

ment) Act, 1964. : A men‘ci:(;:l

ment.

(2) It shall come into force:"fgn such date' as the Central Govern-
ment may, by notification in the»Ofﬁcial Gazette, appoint.

23 of 1955 2. In section 2 of the State Bank of India Act, 1955 (hereinafter Amend-
referred to as the principal Act),— ;22323:2

(i) after clause (b), the followmg clause shall be inserted,
namely :— ,

~ ‘(bb) “chairman” means the chairman of the Central
Board;’; :

(i1) after clause (d), the following clause shall be inserted,
namely :—

‘(dd) “Local Board” means a Local Board constituted
under section 21;; '

(ii1) after clause (h), the following claﬁse shall be inserted,
namely :——

‘(1) “vice-chairman” means the vice-chairman of the
Central Board.

! 1st December, 1964; by notification No. S. Q. 4021, dated 14th November, 1964,
Gazette of India, Pt 11, Sec. 3(u),p 4468.
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A d- | |
mglx?;%f . 3. In section 19 of the principal Act,— °
fg(:tion v |

(@) in sub-section (1)—

(i) in clause (a), the words, “except in the case of first
appointments,” shall be omitted; :

(i1) for clauses (¢) and (d), the following clauses shall
. be substituted, namely:—

“(bb) the presidents of the Local Boards appointed
under sub-section (5) of section 21, ex officio;

(c) if the total amount of the holdings of the share-
holders, other than the Reserve Bank, whose names

are on the principal register three months before the
date fixed for election of directors is— :

(1) not more than ten per cent. of the total
issued capital, two directors,

(ii) more than ten per cent. but not more
than twenty-five per cent. of such capital, three
directors, and

(#ii) more than twenty-five per cent. of such
capital, four directors,

to be elected in the prescribed manner by such share-
holders; '

(d) not less than two and not more than six direc-
tors to be nominated by the Central Government in
i o consultation with the Reserve Bank, from among per-
sons having special knowledge of the working of
| . co-operative institutions and of rural economy or
£ experience in commerce, industry, banking or finance;”;

(b) sub-sections (2) and (3) shall be omitted.

Amend- 4. In section 20 of the principal Act, —
ment of
section .
20. (a) in sub-section (2), the words “or, in the case of the first
two appointments, the Central Government,” shall be omitted;
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b) for sub-section (5), the following sub-section shall be
substituted, namely: —

“(5) Th_e following provisions shall have effect in rela-
tion to directors nominated under clause (d) of sub-
section (1) of\section 19, to the Central Board reconstituted_
for the first time-on or after the commencement of the State
Bank of India *. (Amendment) Act, 1964, namely:—

(i) if thé number of such directors holding office
‘at the end of one year from the date of such reconstitu-
tion is not more than three, then one of such directors,
and if such number exceeds three, then two of them,
shall retire at the end of the said year;

(i1) if the number of such directors holding office
at the end of two years from the date of such recons-
titution is not more than three, then one of such direc-
tors, and if such number is four, then two of them, shall
retire at the end of the said two years;

(#14) if the number of such directors holding office
at the end of three years from the date of such recons-
titution is not more than two, then one of such directors
shall retire at the end of the said three years;

(iv) any such director holding office for a period of
four years from the date of such reconstitution shall
retire ut the end of such period;

(v) the director or directors to retire at the end of

each_ year under clauses (i), (i) and (iii) shall be
determined by lot.”.

5. For section 21 of the principal Act, the following section shall
be substituted, namely : — ' '

“91. (1) There shall be constituted at eéch placevwhere the
State Bank has a local head office, a T.ocal Roard which shall
consist of the following members, namely : —

(a) the chairman, ex officio;

(b) all such directors elected or nominated to the Cen-
tral Board under clause (c) or clause (d) of sub-section (D

Substi-

tution of
new
section
for sec-
tion 21.

Local
Boards. -
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of section 19 as are ordinarily resident in the area served by
the branch register of the local head office;

(¢) six members to be nominated by the Central
Government in consultation with the Reserve Benk;

(d) one member to be elected in the prescribed manner
by the shareholders, other than the Reserve Bank, whose
names are entered in the branch register of the local head
office, if the total holdings of such shareholders amount to
two and a half per cent. or more of the total issued capital:

Provided that a person elected as a member of a Local
Board under this clause shall not cease to be a member
thereof for reason only that the total holdings as aforesaid
fall below two and a half per cent. of the total issued
capital, at any time after his election;

(e) the secretary and treasurer of the local head
office, appointed by the State Bank, ex officio.

(2) Where as a result of the establishment of any local
head office (hereinafter referred to as the new local head office)
for any area which is already served by the branch register
of another local head office (hereinafter referred to as the
existing local head office) a Local Board (hereinafter referred
to as the new Local Board) is constituted for the new local head
office, any person who is, at the time of such constitution, hold-
ing office as a member of a Local Board (hereinafter referred
to as the existing Local Board) for an existing local head office
under clause ) or clause (d) of sub-section (I) and is ordi-
narily resident in the area served by the branch register of the
new local head office, shall cease to hold office as member of the
existing Local Board and shall become a member of the new
T.ocal Board and shall on becoming such member be deemed to
have been nominated or, as the case may be, elected to the new
T.ocal Board and shall hold office as such member for the
unexpired portion of his term of office as a member of the’
existing Local Board.

(3) Any vacancy caused in the existing Local Boara as a
result of any member thereof becoming a member of the new
T.ocal Board under sub-section (2) shall be deemed {0 be a casual
vacancy and be filled in accordance with the provisions of
section 25.
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(4) Notwithstanding anything contained in clause (d) of

-Sub- sec‘t;on 1),—

(q,) on the reconstitution of an existing Local Board
for thé first time on or after the commencement of the State
Bank of*India (Amendment) Act, 1964, or

(b) c;'n the constitution of a new Local Board under
sub-section \(2) of which an elected member of an existing

Local Board doeo not in pursuance of that sub-section become
a member,

the Reserve Bank é}}all nominate a member in place of the
member to be elected under that clause and such nominated

~member shall be deemed to have heen elected under the said

clause.

(5) The Governor of "tbe Reserve Bank shall, in consultation
with the chairman, appoiri”c;m

(a) a member of a‘Local Board nominated or elected
under clause (c) or clause (d) of sub-section (1) to be the
president thereof, and \

(b) a member of a Locﬁl Board holding office wunder
clause (b) or nominated or glected under clause (c) or

clause (d) of that sub-sectiony to be the vice-president
thereof.”, :

6. After section 21 of the pr1nc1pa1 Act the following sections

shall be inserted, namely :—

“21A. (1) Subject to the provisions contained in this sec-
tion and in sub-section (2) of section 21, éz__ member of a Local
‘Board nominated under clause (¢) of sub-section (I) of section
21 or elected under clause (d) of that sub-:s-ection shall hold
office for two years and thereafter until his successor has been
duly nominated or elected and shall be ehglble for re-nomina-
tion or re-election, as the case may be:

Provided that out of the six members nommated under

clause (c¢) of sub-section (1) of section 21, on the constitution
of a new Loca! Board or the reconstitution of an:vex1st1ng Local
Board for the first time on or after the commencement of the
State Bank of India (Amendment) Act, 1964 three shall retire
at the end of one year and three shall retire at the end of two
years from the date of the constitution or, as the case may be,
reconstitution of that Local Board, and the members to retire at
the end of the first year shall be determined by lot.

Insertion
of new
sections
21A,21B
and 21C.

Term of
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+(2) ‘A member of a Local Board nominated by the Reserve
Bank under sub-section (4) of section 21 shall retire at the
expiry of one year from the date of such nomination,

(3) A director of the Central Board becoming a member of
a Local Board by virtue of the provisions of clause (b) of sub-
section (I) of section 21 shall cease to hold office as such
member on his ceasing to be a director or on his ceasing to be
ordinarily resident in the relevant area.

(4) The president and the vice-president of a Local Board
-shall each hold office for two years or the remaining period of

- hig office as a member of the Local Board, whichever is shorter,

and shall be eligible for re-appointment so long as he is a member
of the Local Board.

21B. Save as may otherwise be prescribed and subject to

' ~any general or special directions which the Central Board may

give from time to time, a Local Board shall; in respect of the
area served by the branch register of the local head office for
which the Board has been constituted, exercise all powers and
perform all functions and duties of the State Bank in relation
to any business that may be carried on or transacted by the
State Bank under sub-section (1) of section 32 and clauses (i)
(excluding the proviso), (i), (), (v) to (ix), (xa), (xii) to
(xv), (xvit), (xviit), (xixb) and (wixc) of section 33 and shall
exercise such other powers and perform such other functions
and duties as may be conferred on or assigned to it by the
Central wBoard.

21C. (1) A Local Coramittee may be constituted by the
Central Board for any area and shall consist of such number of
members as may be prescribed.

(2) The chairman shall be an ex-officio member of every
such Local Committee.

(3) A Local Committee shall exercise such powers and
perform such functions and duties as the Central Board may

. confer on or assign to it.”.

7. Tn section 22 of the principal Act, in sub-section (I1),—

(a) in clause (d), after the words “managing director,”, the

 words “secretary and treasurer,” shall be inserted;
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(b) for the proviso, the following proviso shall be substi-
tuted, namely:—

* “Provided that in the case of a member of Local Board
nominated by the Reserve Bank under sub-section (4) of
section 21, the disqualification mentioned in clause (h) shall
not operate for a period of six months from his becoming
such member.”.

8. In section 24 of the principal Act, in sub-section (3), after the Amend-
word and figures “section 19”, the words, brackets, letter and figures ;’;‘33@3‘
“or any member of a Local Board nominated under clause (¢) of 24.
sub-section (1) of section 21” shall be inserted.

9. In section 25 of the principal Act, for sub-section (2), the Amend-
following sub-section shall be substituted, namely:— ’s’é‘z’t‘ito‘r’f
“(2) Where any vacancy occurs before the expiry of the 2.
term of office of a director, other than the chairman, vice-
chairman or a managing director or of a member of a Local -
Board other than the secretary and treasurer, the vacancy shall:
be filled—

(a) in the case of an elected director or member, by
election; and

(b) in the case of a director nominated under clause
(d) of sub-section (1) of section 19 or a member of a Local
Board nominated under clause (c) of sub-section (1) of
section 21, by nomination in consultation with the Reserve
‘Bank:

Provided that where the duration of the vacancy in the
; office of an elected director or member is likely to be less than
six months, the vacancy may be filled by the remuaining directors
or members, as the case may be, by co-opting a person not
disqualified under section 22.”.

10. After section 31 of the principal Act, the following section {pser-f
shall be inserted in Chapter V, namely:— Ny
tion after
section 31.

“31A. (I) A Local Board shall meet at such time and place Megtings
and shall observe such rules of procedure in regard to the tran- of Local

- . . . . Boards.
saction of business at its meetings as may be prescribed.

(2) All questions at the meeting shall be decided by a
majority of the votes of the members present and in the case of
equality of votes, the person presiding at the meeting shall have
a second or cagting vote.




26°

(3) A member who is directly or indirectly concerned or
interested in any contract, loan, arrangement or proposal en-
tered into or proposed to be entered into by or on behalf of the
State Bank, shall, at the earliest possible opportunity, disclose
the nature of his interest to the Local Board and shall not be
present at any meeting of the Local Board when any such con-
tract, loan, errangement or proposal is discussed unless his
presence is required by the other members for the purpose of
eliciting information, and no member so required to be present
shall vote on any such contract, loan, arrangement or proposal:

Provided that nothing contained in this sub-section shall
apply to such member by reason only of his being—

(i)- a shareholder (other than a director) holding not
more than two per cent. of the paid-up capital in any publie
company as defined in the Companies Act, 1956, or any
corporation established by or under any law for the time
being in force in India or any co-operative society, with
which or to which the State Bank has entered into or made
or proposes to enter into or make, a contract, loan, arrange-
ment or proposal; or

(i) a director ex officio of the State Bank or a director
of a subsidiary bank.

(4) If for any reason neither the president nor the vice-
president is able to be present at a meeting of the Local Board,
any member, other than the secretary and treasurer, elected by

the members present from amongst themselves, sha_H preside at
the meeting. i

(5) Notwithstanding anything contained in this section, the
chairman shall preside at any meeting of a Local Board at which

he is present and in the absence of the chairman, the vice-

chairmen, if he is a member of the Local Board, shall, whenever
he is present, preside at such meeting.”.

Amend- 11. In section 33 of the principal Act, in clause (xixb), for the
@ﬁi}%ﬁ%g words “seven years”, the words “ten years” shall be substituted.
Afnend- 12. In section 36 of the principal Act, to sub-section (1), the
ment'o

se&viﬁosg%ﬁ. following proviso shall be added, namely:—

“Provided that if the balance in the Integration and Deve-
lopment Fund on the date of declaration of any dividends by the
State Bank is rupees five crores or more, no amount shall be paid
into that Fund under clause () and the dividends payable to
the Reserve Bank ghall be paid to that Bank; and if such balance

1 of 1958.
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on such date is less than rupees five crores, only so much of
the dividends then payable as will bring such balance to rupees
five crores shall be paid into that Fund and the balance of stich
dividends shall be paid to the Reserve Bank.”.

1_3, In section 41 of the principal Act, in clause (a) of sub-seetion
(7), for the words “a true and correct view”, the words “a true and
fair view" shall be substituted.

14. Section 45 of the principal Act shall be re-numbered as sub-
section (I) thereof and after sub-section (I) as so re-numbered, the
following sub-section shall be inserted, namely:—

“(2) The officers, advisers and employees of the State Bank
shall exercise such powers and perform such duties as may. be
entrusted or delegated to them by the Central Board.”.

15, Section 48 of the principal Act shall be omitted.
|16, In section 50 of the principal Act, in sub-section (2),—

(a) for clause (d), the following cléuse shall be substituted,
namely: —

“(d) the powers, functions and duties of Local Boards

and the restrictions, conditions or limitations, if any, subject

to which they may be exercised or performed, the formation
and constitution of Local Committees (including the number
of members of any such Committee) and of committees
of Local Boards, the powers, functions and duties of such
Committees, the holding of meetings of Local Committees
and committees of Lccvu Boards and the conduct of business

therezt A e P /‘5
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words “or of Local Boards” shall be inserted;
(c) clause (h) shall be omitted.

17, When the Central Board is reconstituted for the first time

under the provisions of sec‘uorw 19 of the principal Act as amended
by this Act,—

(a) the chairman and the vice-chairmauy of the Central
Board and the managing directors of the State Bank holding
office as such immediately before such reconstitution shall
continue to hold their respective offices after such reconstitution
for the unexpired portion of the term of their ofce;

26/
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(b) all the dxrectors of the Central Board deemed to be
elected’ under the proviso to clause (c) of sub-section (I) of
section 19 of the princival Act or nominated under clause (d)
of that sub-seciion and holding office as such immediately
before such reconstitution shall be deemed to have vacated their
respective offices on such reconstitution; and the remaining
directors elected under clause (c¢), and the directors nominated
under clauses (e) and (f), of the said sub-section (I) shall

-continue to hold office after such reconstitution until their

successors are duly elected under clause (c) or, as the case may
be, nominated under clauses (e) and (f), of sub-section (1) of

~ section 19 of the principal Act as amended by this Act.

18, On thie reconstitution of any Local Board for the first time

under the principal Act as amended by this Act, all members of
that Local Board holding office under clause (a) of sub-section (1)
of section 21 of the principal Act or elected or nominated under
clause (b) of that sub-section and holding office as such immediately
before such reconstitution, shall be deemed to have vacated their
offices on such reconstitution.



